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3 The respondents filed counter reply and 

resisted the claim of the applicant stating that 

the claim of the applicant is barred by limitation. 

44 	I have heard the learned counsel for the 

parties and perused the record. 

5 	
It is not disputed that the applicant was 

minor at the time of the death of his father, He, 

however, attained the age of majority on 15,2,1988: 

In terms of the instructions of the Railway Board 

as contained in letter No. E(NG)II/178/RC.1 dated 

30041979 and dated 18441985 in case of a minor 

the matter for compassionate appointment may be kept 

pending till the minor becomes major while the widow 

cannot take up employment. Such request for appoints 

ment should have been received by the Railway 

Administration as soon as minor becomes major, 

within a period of 6 months. So the applicant the 

second son of the deceased employee on becoming 

major on 15,241988 should have applied within 6 

months on attaining the age of majority, This 

period of 6 months had been extended upto one year 

vide Board letter No, E(NG) II/87/RC-1/57 dated 

21.64987• 

6:& 	Admittedly the applicant Jagdish Prased 

became major on 15.2.1988 and the first application 

in the prescribed proforma was moved on 7.6,1989 

( AnnexuresA2) which is obviously beyond extended 

period of one year. 

The eldest son Ashok Kumar of the deceased 

was major at the time of his death and he was already 

in employment prior to the death of his father 

as would appear from the certificate issued by 

the Assistant Account Officer, A.G.U.P., Allahabad4 

The employment to the second minor son on compa. 

Contd 	3 



a -3- 

ssionate ground can be given according to the Board 

Cr icu Aar letter No. a(NG) II/84MG-31172 dated 

1.3.1985. Since the first application in the 

prescribed proforma was moved 4 months after the 

prescribed period of 1 year, therefore, the 

appointment to the applicant on compassionate ground 

has been rightly refused. 

B. 	
1 find no merit in the case of the applicant 

which is hereby dismissed with no order as to costs, 

Member
o ,, 

t.A 
Dit ed:Allahabad 
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